LatestLaws.com

2 | atest
GlLaws.com

Helping Good People Do Good Things

Bare Acts & Rules

Free Downloadable Formats

Hello Good People !

| atestl awes com



1961 : T.N. Act 49] Gift Goods (Unlawful 704
Possession)

H{TAMIL NADU] ACT No. 49 OF 1961.2

THE [TAMIL NADU] GIFT GOODS (UNLAWFUL
POSSESSION) ACT, 1561.

[Received the assent of the Governor on the Sth Janucry
1962, first published in the Fort Si. George Gazetie
on the 17th January 1962 (Pausa 27, 1853).]

An Act to provide for the punishment of the offence of
unlawful possession of gift goods supplied by certain
relief organizations.

WHEREAS it is expedient to provide for tie punishment
of ihe offence of uniawful possession of gift goods
supplied by certain relief organizations ;

Be it enacied in the Twelf.h Year of the Republic of
India as follows —

1. (1) This Act may be called the [Tamil Naduyj
Gift Goods (Unlawful Possession) Aci, 1961.

~ (2) 1t extends to the whole of the 3[State of Tamil
Nadu].

(3) It shall come into force atonce.

1 These words were substituted for the word “Madras” by the

Shorttitle,
extent and
commence
ment.

Tamil Nadu Adaptation of Laws Order, 1969, as amended by

tl%% ;[‘amil Wadu Adapiation of Laws (Second Amendment) Order,

. *For Statement of Objects and Reasons, see For: St. George
Gazette Extracrdinary, dated the 15th November 1961, Part IV
Section 3 page 579,

? This expression was substituted for the . eXpression “‘State of
Madras” by the Tamil Nadu Adaptation of Laws Order, 1969
as amended by the Tamil Nadu Adaptation of Laws (Seeond Amend,
ment) Order, 1969. .
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2. In this Ac’, unless the conicxt otherwise
requires,—

(1) “gif goods” means any of the following goods
when supplic: by way of gifi, by any relief organi-
zation o ary State Governmen: or to ithe Cen'ral
Governmen: or to-any oihker’ person on behalf of such
Government, namely —-

(a) cornmeal ; |

() milk powder ; _

(¢} vegecable oil (soya bean oil or sunflower seed

cil); :
{(d) any o her goods which the S.ate Government

may, by noiification, from time to time, specify,]

(2) “selief  organization” means any organization
specifiec. in the Schedule appenced to this Act.

3. If any person is found, or is proved to have been,
in possession cf any gift goods reasonably suspected of
being s.olen or unlawfully ob:ained, and cannof
account saisfactorily how he came Ly ile same, he shall
be puuisher wih lmprisonment, for a ierm which may
ex-ens 1o iwo vears, or with fine, or wi h bo 1.

4. (1) No'wihsianding any.hing con'aine” in the
Cote of Crim‘nal Procedure, 1898 1 (Ccnirval Act V
of 186¢) ary offence un.w. .Liz Ac: chall be deemed
to be a cognizable offence wiihin the meaning of that
Coc.c.

1 This clause vas substituted for the following clause (1) by
section 2 of the Tamil Nadu Gift Goods (Unluwiul Possession)
Amendment A-:t, 1966 (Tamil Nadu Act1 of 1966) :

¢ (1) “gift goods™ means any of the following goods, namely :~

(@) cornmeal ;

(6) milk powder ;

(¢) vegetable oil (soyabean oil or sunflower seed oil) supplied,
by way of gift, by any relief organization to any State Government
or to the Central Governmeut or to any other person on behalf of
such Government ;

+ Now the Code of Criminal Procedure, 1973 (Central Act 2 of
1974).
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(2) No cour: Lelow (Lot of a *Presiency lhagls ia'e
cr of a *1lagisire ¢ of thie Firs. Class shalliry any oficace
uncerthis Act.

5. The Staie Govermmen may, by notifica icn a7 ¢ E;f;lrdw
any organiza'ion io, or omir any organiza.icn from, the Sche ¢1.c.
Schedule ; and c¢n he publiceiion of such no.ifica.ion,
such organisaion sioll be deeret. fo be inclu e in, or
as the case mvy be, omile frem, he Sehedule.

6. (@) Every no itcaden bnsoo uncer (s e, gl %:J\éoéifaigz}ilobﬁsfoﬁ
- . X L Sy B R N T g
colie 1Invg leI‘(.C Oonang f.-}' [ ‘.:'th]i 1 1 pg.ollbl’.-., . thc LegiSIatlu'e.

(b) Lvery noddfica fon issue under this Ac siall,
a8 soon as possible, af er @ is issuct, be placed cnihe . qble
of both Houses of ihe ILezislature ang if before ihe expirv
of ke session in whiich 1 1s s¢ place’, or L. nex. session,
both Houses agree in making any mocifica:ionia any such
notification or boh. Houses agree thar the no ification
should not be $ssued.  he notificaiion shall thereaf er have
effect orly in such mo!ifie: form or be of no effect, as ihe
case may be, so however, tha any such morificaiion or
annulment shall be wilhout prejucice o the validity of
anything previously < one uncer that notificaiion.

*Accoiding to clauses (@) and (¢) of sub-section (3) of section 3 of
the Code of Criminal Procedure, 1973 (Central Act 2 of 1974), any
reference to a Magistrate of the first class shall be consiuzd as a
reference 10 a Judicial Magistrate of the first class and any refer.nce
to a Presidency Magistrate shall be construed as a referince to a
Metropolitan Magistrate with effect on and from the Ist April 1974.
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THE SCHEDULE
{See section 2(2).]

1. *United Nalions Children’s Fund.
2. Co-operative for American Relief Everywhere

{CARE).

3. Church World Service.
4. Lutheran World Relief.
| 5. Catholic Relief Service.

**This item was substituted for the item * United Nations
Interpational Ch:ldren Emergency Fund (UNICEF)” by G.0Q. Ms.
:No. 1726, Education and Public Health, dated 23rd July 1963.




